219 Written Answers

1mam@aﬁ??r;i@rm‘faﬂﬁ'aw =
fag wge |

i JTEA oFHl B
(1980) SE2]
(F0F ®o
)
THEH 199 51
TS 156 222
IAL TR 74 34
faeetl 56 124
Tier wed 51 41
FTA 26 27

Gerrarmﬁm‘?vra-'ﬁarwﬁ e
aﬁawamv—rmmwmﬁﬂ

Tet & fwr "dew sl
ga'r/q?m-rr X qX geEfed gfaet

g fear ST ©

(1) ga feesdt SomEd T Uwd
Y 97 W & W qAT TEq TL T &l
ST

Amendment of law relating to Death
Penalty

617. SHRI XAVIER ARAKAL: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government propose
to amend the law relating 'to death

penalty; and
(b) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) aad (b).
The Indian Penal Code (Amendment)
Bill, 1978 which was passed by the

FEBRUARY 24, 1982
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Rajya Sabha but lapsed on the dis-
solution of Sixth Lok Sabha sought
to replace the existing gession 302 1PC
by a new section providing that the
norma)] punishment for murder would
be imprisonment for life and that only
in certain aggravated circumstances
specified therein would the court have
the discretion to award death sentence.
The provisions of the lapsed Biil are
still under the consideration of the
Government, No date can pe specified
at this stage as to when the legislation
on the subject will be introduced in
Parliament.
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